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THE HON'BLE SHRI A. B. GORTHI : MEMBER (ADMN. )

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JuDL.
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0.A. 311/90

ORDER

JAs per Hon'ble Shri A,B, Gorthi, Member (Admn.) §

The appliecant who is working as a Teacher, af
Elementary Schéol, Mica Mines Labour Welfare Orgsnisation
(MHLYD Por shart) Kalichadu, Nellore District, has

r

filed this application praying for & direction to
the raspondenté to grant him the benefit of special
promotion grade with retrospective gffect from

Desember 1982 by virtue of completion of 15 years

service as per the Go. Ms. 78 dt. 13.3.84,

2. . Governmsnt of Andhra Pradesh Go.Ms. No. 78
dt. 13.3.84 refers to the greation of special Grade
Taachers, who have completed 10 ysars of sérvize in
special promotion post/special adnoc promotion post
for teachers uwho have completed 15 years-mF service.
ek

It further elpporatss ®F the spacial promotion
oost/special adhoc promotion post scale for teachers/
shall be as indicsted in the annexure to the said
G.0.Ms, It also stipulstes thet the orders ponteined
in tha Go.Ms. shall apply tec &all teachsers working in

' Ao/
Government Schools, Schools %md ‘Local Hodies, Municipalitie

oo .
and Privates %&ﬂgﬁ Managements who are drewing pay in the

revised pay scales, The applicant represented to ths

-




authorities cunpernedr?ur granﬁ of benefit under
the said Go. Ms. His regguest was turned out vide
impugned memo. dt., 12.1.88. It is to the effect
that for the purpuselof granting 15 years scale,
service rendsred in ég}acognised Educational

Institution alone will count.

J. The respopdents in their reply apfidavit
aggerted that the service fendered by the &pplicant
in the Adult Literacy Centre, Kalichadu'could nat
‘he treatad @5 sarvice in @ recognised Fducational
Institution. On this short grounq,the respondents
contend that the applicant is not entitlsdto the

benefit of the Go.Ms. dt. 13.3.84,

4. We haye heard lsarned counsel for both

the parties. Mr. T7.VY.5. Murthy learned counssl for
. the applicant contends that the applicent having
seryed in the Adult Literacy Centre, Kalichadu which
was run by the lMinistry of Labour and Uel?are)
Government af India, the respondents cannot take the

. A . .

view Lh%ﬁ thie service regndered by the applicant was
.o A ot

in, un~-recognisad Educational Institution. f careful
perusal of the releyant Go. Ms. would indicate that.
the scheme introducad by the Government of Rndhra
Fradesh is applicable to 21l teachers working in

v
Government Schools, Schools ame locel bodies

Loaded

Municipalities and Privates edemed Managameﬁts. The
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Go.Ms. makes no IEFerencé wh&atsoever tq the candition‘
that the é@ucationalinstitution_should be @ regcognised
one. Even if that be @ condition, it is an admitted fact
that the applicant served in Adult Literacy Centre,
Kalichaﬁu which yas pun by @ Ministry of the Central
Government and thet being the position it would not

-be proper to treat it 2s an unrecognised aduca@tional
institution and to deny the benefit of the Go.Ms. to

the applicant.

5:' : Tha respandénts in their counter spfidavit
have sxplained as to th they took pape of the applicant
in the méttegr of his rghabilitation on the closing

doun Dﬁ-the'ﬂdult_Literacy Cantpe, Kalichadu. This
aspect may well be appreciated, but at the =ame tims,

we find no justificaetion for the respondents' refusal

to grant the bensfit of the Go.Ms.No.78 dt. 13.3.8%

to the applicant.,

Ee In visw of what is.stated abog?, this.applicatiu
is sllowsd with &2 direction;éo the respondents to grant
the applicant the henefit of the Go.Ms.No.78 dt. 13;3.84,
S0 fér gs 1t pertains ta fhe special ﬁromdtion Qast/
special adhoc p:nmotion post Fgr teachers who have
completed 15 years of service the benofit of the Go.Ms.
will be given to the applicant after taking into.
consideraticn the sarvice rendered by him in the Adult

Literacy Centre, Kalichadu,
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7. The respondents shall comply with the
abaove order Qithin a period of 3 months from the
date of communication of this order. No ordsrs

as to costs.

- T =
(T. CHANDRASLKHH‘(A REDDY) (A.8, GORTH
MEMBER (JUDL.) MEMBER( ADMN.”)

Dated : Jhe ZUth Decsmbsr 93.
{(Dictatad in Onen Court).

spr ' Daputy Ragis;ifiqau

Copy to:=-

1% Sabretary, Ministry of Lsbour, Union of India, New Delhi-

2. Welfare Commissionar 1-7-145/12, Srinivasnagar coleny,
FMusheerabad, Hyderabad-048,

3. Assistant WUslfare Commissioner Labour WUslfare Organisatio
Kalichedu, Nellere District,

4, One copy to Sri, T,Jayant, advocate, CAT, Hyd.

5« Cne copy to Sri. Ewﬁ&dsa=ﬁmaan—aaa, Addl, CGSC CAT, Hyd.

6 One copy to Library, CAT, Hyd.

7. Ons sSpare Copy.
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Dated: ‘Q//‘ /—1993
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Admitted and Interim directions

issued.-

Alloredl

C—/Di/sgcg;d of with directions. :

ﬁi&;'ssed.
Diémi
Dismised for default_. o

. Re jected/0raerea.
J. orde"r as to costs.
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